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THE MAINITAL BANK LTD.
Branch: 40-41, Pushpa Market, Central Market, Lajpat Nagar, Delhi-110024

CORRIGENDUM

The undersigned being the Authorized Officer of The Mainital Bank
Limited, has published a 5ale Notice of secured assets in NPA account
of M/s Qualichem Biologicals on 17.02.2022 in Financial Express,
English and lansatta, Hindi Newspaper. Auction sale scheduled for
23.03.2022 has been postponed due to some unavoidable reasons,
Accordingly the Inspection date, the EMD submission date and E
Auction date has been rescheduled as following. Inspection Date:
04.04.2022, EMD Submission Date: 05.04.2022, E Auction Date:
06.04.2022. General public is requested to note accordingly. All
other Terms and Conditions will remain same.

Place : Lajpat Nagar, Delhi Date:11.03.2022 Authorized Officer

S

f& Sr<Trars S 3.

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SWATI HEALTH AND EDUCATION SERVICES PRIVATE LIMITED

Retail Assets Central processing Center

C-03B, SECTOR-55, NOIDA-201301
E-mail : sbhi.14702@sbi.co.in

Whereas, The undersigned being the authorized officer of State Bank of India under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of the powers conferred under Section 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dated
07.11.2021 calling upon the Borrower Mr. Babbar Singh Chauhan S/o Mr. Kripal Singh
Chauhan to repay the amount mentioned in the notice being Rs.10,08,230/- (Rs.Ten
Lakh Eight Thousand Two Hundred Thirty only) plus Further interest there on with
effectfrom 07.11.2021 within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower/Guarantor and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him/her under
section 13(4) of the said Act read with rule 8 of the said rules on this 2nd day of March of
the year 2022
The Borrower/Guarantor in particular and public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of
State Bank of India for an amount of Rs.10,08,230/- (Rs.Ten Lakh Eight Thousand Two

M/S SWATI HEALTH AND EDUCATION
SERVICES PRIVATE LIMITED

1. | Name of Corporate Debtor

2. | Date of Incorporation Of Corporate Debtor | 10/03/2006

3. | Authority Under Which Corporate Debtor| ROC-DELHI

Is Incorporated / Registered

4. Corporate Identity No./Limited Liability
Identification No.of corporate debtor

U80301DL2006PTC147399

Hundred Thirty only) and further interest from 07.11.2021, costs, etc. thereon.

The property Details are as under :

Property owned by: Mr. Babbar Singh Chauhan S/o Mr. Kripal Singh Chauhan

All that part and parcel of the property consisting of Flat NO. GF-2, (Ground Floor),
PLOT NO. M-112, M P Nagar, Hadbast Village- Rajapur, Paragana- Dasna, Tehsil &
Jila- Ghaziabad, AREA:46.82 SQ. MTR. BOUNDED: East by Road, West by Other
Property, North by Plot no. M-111, South by House no. M-113

5. |Address of the Registered Office and

Regd. Office: D - 14, Iind Floor Preet Vihar Delhi
Principal Office (if any) of Corporate Debtor

East Delhi DI 110092 IN (As per MCA Records)

6.|Insolvency commencement date in

04.03.2022 (order received on 10.03.2022)
respect of Corporate Debtor

Date: 11.05.2022
Place: Noida

Authorised Officer
State Bank Of India

7. Estimated date of closure of insolvency
resolution process

30.08.2022 (180days from 04.03.2022)

PAWAN KUMAR GOYAL
IBBI/IPA-001/IP-P00875/2017-2018/11473

8.|Name and registration number of the
Insolvency Professional acting as Interim
Resolution Professional

9./Address and e-mail of the Interim
Resolution Professional, as registered
with the Board

P K Goyal & Associates, 304. D.R. Chamber,
12/56, DB Gupta Road, Karol Bagh, New Delhi-
110005.

Email :- ca.pawangoyal@gmail.com

Address and e-mail to be used for
" correspondence with the Interim
Resolution Professional

P K Goyal & Associates, 304. D.R. Chamber,
12/56, DB Gupta Road, Karol Bagh, New Delhi-
110005.

Email :- swaticirp@gmail.com

10

11 Last date for submission of claims

24.03.2022 (14 days from the date of receipt of order)j

12] N.A

Classes of creditors, if any, under clause(b)
of sub-section (6A) of section 21, ascertained

by the Interim Resolution Professional

13. N.A

Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in
a class (Three names for each class)

14) (@) Relevant Forms and
1 (b)Details of
authorized representatives are available:

(a) https://ibbi.gov.in/home/downloads
(b) N.A.

Notice is hereby given that the National Company Law Tribunal has ordered the commencement ofa
corporate insolvency resolution process of the SWATI HEALTH AND EDUCATION SERVICES
PRIVATE LIMITED on 04.03.2022 (order received on 10.03.2022).
The creditors of SWATI HEALTH AND EDUCATION SERVICES PRIVATE LIMITED, are hereby
called upon to submit their claims with proof on or before 24.03.2022 to the interim resolution
professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
toactas authorised representative of the class [specify class]in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.
Date: 10/03/2022 PAWAN KUMAR GOYAL
Place: NEW DELHI IBBI/IPA-001/IP-P00875/2017-18/11473

Corporate Business Unit

3rd Floor, M R J Tower, Faiz Road,
Karol Bagh, New Delhi-110005
Ph: 28759718 / 28753821

Email: delhicbu@kvbmail.com

I@ Karur Vysya Bank

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Natice for Sale of Immovable Azssats under the Securitisation and

Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule B (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is heraby given to the public in general and in particular to the Borrower(s) and
Guarantor (5) that the below described immaovable praperties morigaged! charged to the
secured Creditor, The Karur Wysya Bank Lid, the physical possession of which has been
taken by the Authorised Officer of The Karur Viysya Bank Lbd., Securad Creditor, will be
sold on "As is where is", “As is what i5”, and "Whatever thereis" on May 02,2022 for
recovery of Rs.64,82,45,255.23 (Rupees Sixty Four Crores Eighty Two Lakhs Fourty
Five Thousand Two Hundred Fifty Five and paise Twenty Three Only) as on
28.02.2022 due fo the Karur Vysya Bank Lid. Secured Creditor from 1) Mis Giriraj
Timber Private Limited 7312, Swam Park, Main Rohlak Road, Mundka, New Delhi-
110041 2) Mr.Sumit Goyal S/o- Mr. Chand Kumar Goyal 450, First Floor, Deepali,
Pitampura, Delhi-110034 3) Mr. Chand Kumar Goyal Sio- Prem Sagar Goyal 450, First
Floor, Deepal, Pitampura, Delhi-110034 4) Mrs.Suman Goyal Wio- Mr. Anil Goyal 450,
First Floor, Daapali, Pitampura, Dealhi-110034 5) Mrs.Veena Goyal Wio- Mr. Chand
Kumar 450, First Floor, Deepali, Pitampura, Delhi-110034 6) Mr.5hanta Goyal Wio-Mr
F'rai:leep Goyal House Mo: 232, Sector-10, Panchkula, Haryana-134108

DESCRIPTION OF THE IMMOVABLE PROPERTIES |

RE&ERUE PRICE :The reserve price will be Rs.5 56, 80,300/~ {Rupses Five Crores Fifty
Sin Lacs Eighty Thousands Theee Hundred only) and the eamest money deposit will be
Rs.55,68 030

Details as per Mortgage Documents:

Commercaal godown on plot of Khasra no. T3M0Z{0-01 §; T3 N3(0- 12);7311/72(0-
10), Village Mundka, Dedhi admeasuring an area about 1050 sq yards standing in the
name of Mrs. Shanta Goyal Wio-Mr. Pradeep Goyal and bounded as under;

North: Others property South: Main Rohtak Road & Metro Station

East Others Piot West Siorage Godown of Mrs. B K Mehta

Details as per site as on date;

Commercial godown on plot of Khasra no. 73M10040-01 ;731 03(0- 12),7311/2(0-
10), in the Revenue Estate of Village Mundka(Adjacent fo Rajdhani metro
station) Swam park, Mundka, Deli-110041,admeasuring an area about 1050 50 yards
together with shed of #511.95 sq fi, standing in the name of Mrs_Shanta Goyal Wio-Mr.
Pradeap Goyal and bounded as undear
North: Others property South: Main Rohlak Road & Metro Station
East Others F'mperl}' 'l.'l.'es.i C'r'hers. Ph:-:rert;..'

For the detailed terms and -:;unﬂutuuns uf1he sale please refer 1o the link pr-:mu;leﬂ nme
Karur Vysya Bank Lid's website |2 www. kvb.co.inProperty Under Auction also af the web
portal htips:/iwww eauction.samil in of the service provider, bM's. Shriram Automall india
Lid

Statutory 30 days' Notice under Rule 8(6) of the SARFAES] Act, 2002

The Borrower and quaranton's ane hereby nolified 1o pay the dues as menionad abave along
with up to date intarest and anclary expansas within 30 days of recaipt of this notica, failing
which the Schedule property will be auctionedisold and balance dues, if any, wil be
recoverad with interest and cost.

Date : 110372022

Place - Dethi

Authorized Officer
THE KARLIR VYSYA BANK LIMITED

FERE
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APPENDIX -IV-A

Under the Securitisation and Reconstrucki
f the Security

7172, 23708414, Wab: - www.pribhousing.com

E-AUCTION SALE NOTICE OF IMMOVABLE PROPERTY (IES)

E-Auction-Sale Motice for Sale of Immoveable Assets
2002 read with proviso to Rule 8{6) o
Hegisterad Office: - 58h Floar, Anirksh Bhawan, 22 Kasturta Gandhi Marg, Mew Dehi-110001, Phones:-011-23357171, 2335

Delhi- Green Park Branch Office At PNB Housing Finanoa Lid, Building Mo. 5-8, Uphar Cinema Complex, Green Fark exin. New Delhi=-110016

on of Financial Assefs and
Interest ([Enfercement) Rules, 2002)

Mokice is hargby given b the public in ganeral and in padicular to fha barroesn 5] & guaranions] indicated in Column no-A that the below dascribad immavable prapery (ies] dasenbed in Calumn no-
[ mortgegedicharged fo the Sacured Credior, the consiruclivePhysical Possession of which hes been taken {as described in Column no-C) by the autharized Qfficer of M's PNB Housing Finence
Limited’Secured Creditor, will be sold on “AS IS WHERE 15, A5 15 WHAT 15 and WHATEVER THERE 15 BASIS" a3 per the delads mentionad below
Motics is hereby given 1o bomower(simorgagar(sylegal Heirs, Legal Representative, iwhether Known or Linknown), executor(s), administrator(s), successor(s), assignes(s) of the respectve
borrowers! morigagoris)isince deceaszad) as the case may beindicated in Column ng-Aunder Bule-36) &9 ofthe Security Interest Enforcement Rules, 2002 amendead ason date
For detailed terms and conditions of the sale, pleass rafer tothe fink provided in kis PNB Howsing Finance Limitedsecured crediior's websile i.e. www.pnbhousing.com.

Loan Mo, Mame of the | Demanded Last Date of  Bid Inspection| Date of Knawn
BorroweriCo-Borrowes! | Amount & | Mature of | Description of the Properties | Reserve Price EMD Submission| Incremental| Date & | Auction Er?;ﬂhﬁgl?ﬂ
GuarantarfshLagal heirs Date Possetsion Mortgaged IRP) (10% of RP) of Bid Rate Time | & Time if any

(A} (B) (c) (D} (E) (F) (6) (H fl () [K]

NHLIGRP/0818! Rs. Physical (UGF 79, Sushant Lok, Phasa 1, | Ra. 26,08,650/- Rs. 2 60,BES/- 12-04-2022 Rs. 04-08-2022 [ 12004/2022)  *“NiliNet

309556 27,78,935.33| Possossion |Village Chakarpur, Kanhai, | Rupoes Twenty | [Rupees Two Lacs Buefore 10,000/~ | 11.004M | 11:004M Known
B.O.: NCR, 45 on Gurgaan, Haryana, India, Six Lacs Eight | Sixty Thousand Eight| 5.30 pm to 5009 | to 2. 30PM
PARAMUIT SINGH | 25032013 122001 Thousand Six | Hundred Sixty
& RAJNI KUMARI Hundred Fifty Only)|  Five Only)

ascartain the waracity of the menfioned encumbrances,

assals,

Cifars). The biddars) has 1o sign the berms and condibians of his auction along with ths Bid Farm.

wiww pnbhousing.com

"Together with the furtherinterest @18% p.a- as applicable, incidental expenses, cost, charges afe, mourred up fo the dale of payment andior realizetion theraaf. ™ To the best knowledge and
information of the autharizad Officer of FNB Howsing Financa Limited, there are no other encumbrances! claims in respac of above menfionad immovable/secured assels excapt whai is disclosed
in &2 column no-K. Further such encumbeances o b= cateredipaid by the succassiul purchasenbidder at histher end, The prospective purchasers)ibiddars ars requestad o mdepandently

1. As on date, there is no arder restraineng andiiar cowt injuncion PNBHFL b aulhonzad Cdficar of PHNBHEL from seling, alisnating and'or disposing of fha above immovabls properliesisscurad

2. The prospective purchasesbidder and inlerasied parties may indapendantly laka the inspeclion of the pleading in the procesdingsiorders passed ale. i any, slatad in colurmm no-K. Including but
i limibed to the e of the dacumanls of tha lille perdamning tharedo svalable with the PNBHFL and satsly lhemselves in all raspecls pror o submitbng tendes'bed application form ar making

3. Pleasa note thal in terms of Rule %3) of tha Secunty Interast (Enforcament) Rules, 2002, 1he biddens)ihe purchaser i legally bound o depost 25% of the amount of sale prce, (inclusive of
samest monay, if any, degositad) on the same day or not |ater than next working day. The sale may be confirmed in fawaur of (bidders) only after recaipl of 25% of the sale price by the sacured
crsditor in accordance with Rule 902} ol the Sacurity Interast (Enforcamant) Rulas, 2002 The remaining T5% of the 5 sale consideration amoum has 1o be depasited by the purchaser within 15 days’
from ihe date ol acknowledgement of sale confirmation letter and in default of such deposit, the property/sacured asselshall be resold.

4, W's. C1 India Private Limited would be assisting the Autharized Officar In conducting sale through an e-Buction. For any assistance related 1o inspection of the property or obtaining the Bid
Documents and for any ather quesy or for registration, you have io co-ondinate with Mr Vinod Chouhan emall & @ dalhi@etindia.com contact number 981 388793
Mo.6B, 3rd Floor | Seclor 44, Gurgaon, Haryana 122003 Websile- waw bankaavctions.com ar Lalit Kumar Dahiya Mobile Muember 8311833234, authorizad parson of PNEHFL ar refer 1o

1 hawing #s corporate afice al Pl

Flace DEH‘II. Diated ; 10-03-2022

Authorized Officer, Mis PNB Housing Finance Limited

flﬂﬂﬂﬂl“. ep. .in

sgle Notice
Mood= Hospitality Put. Ltd.
{In Liquidaticn|
Hause No, 1A, Basement, Khirki Village, New Delhi- 110017
Liguidator: Akhil Goel
Liguidator Address: F-224-A, Laxmi Magar,
Bewy Delhi - 110082
Email- akhigoelca 1282 @gmail.com
Contact No.-9810563504
E-Ruction
Sale of Assets under Inselvency and Bankruptey Code, 2016
Date and Time of Auction:
215t March, 2022 from 11.00 a.m. to 5.00 p.m.
(With unlimited extension of 5 minutes aach)
Sate ol Assets and Properties owned by Moods Haspitality Private Limited. {in Liguidation] feming part
of Liguidation Estate of Moods Hosgitality Prewate Lienibed in possessaan of the Ligudator, appantad by
the Hon'bla Mational Company Law Tribwnal, Newe Dathi wide' arder dated Saptember 27, 2019.
The zale of properties will be done by the undersigned through the e-auction platfoerm
b tps:(ineltausion, aec tsantiger.net.,

Reg. 001

Lot |Description of the assets Reserve Earnest Money  |Bid Increment
no. Price Deposit (CEMD"} |Amount

1. |Trade Mark and Brard Name of "Y0 CHINA"[Rs. 282 Lacs [Rs. 56 Lacs Rs. Z Lacs

2 |Motor Bikes and Computer Rz. 1.5 lakh |Re. 0.15 Lacs Aa_ 3000J-

Terms and Candition of the E-guction are as under

1. E-fuction will be conducted an “A5 15 WHERE 15", “AS 15 WHAT 15" and “"WHATEVER THERE
IS5 BASIS" through approved service provider MIS e-procorement Technologies Limited
[Auction Tiger).

2. Tha Complete E-Auctson process document contaming defails of the Asseis, onling e- auction
Bid Form, Declaration and Undartaking Form, General Terms and Conditions of anling auctian
sale are available on website hitps:/incitauction.auctiontiger.net. Contact:
Mr.Praveenkumar Thevar at +31-9722778828 | 079 35022145(149/182 E-mall :

pravean.thevar@auctiontiger net | nelti@avctiantiger. net
Akhil Goel

Liguidator

Date: 10/03/2022

BRAITHWAITE & CO. LIMITED

(A Government of India Undertaking)
(A MINIRATNA Category-l Company)

Ministry of Rallways
CIN : U74210WB1976G0I030798

5, Hide Road, Kolkata - 700 043
' EDI No. BCL/PUR/EOI/CRANE AMC/2021-22

Sealed offers are invited for Empanelmenl of vendors to assist
BCL to undertake AMC jobs, overhauls/repairs/revamps of
cranes, matenal handling equipment, matenal handling system
and power equipmeant inside industnal sites of BCL customers,
as per EOI conditions.

Last date for submission of Offer against EQIl is 14 days from
the date of publication (both days inclusive). Interested bidders/
firms may collect the EOIl document from Purchase Department,
Braithwaite & Co. Ltd., 5 Hide Road, Kolkata on all working
days from 10.00 hrs to 14.30 hrs. EOl document can also be
downloaded from our website www.bralthwaiteindia.com and
offer can be submitted as per EOI conditions.

All TCNs & Corrigendum etc. will be notified in our website
www.braithwaiteindia.com only.

Sr. Executive (Purchase)

_JBBLIPA-OD1IP-POOGEGI2017-18/11134)

i

FORM A
PUBLIC ANNOUNCEMENT

(e |’-.|.|',_=\. 0 B _| i r'\"l':.-' e ATd Banknaalicy Goand of imda
finsnivanty Resniaion Process lor Comamste Pasons) equaanoos, 2076l

FOR THE ATTENTION OF THE CREDITORS OF
ADJOIN BUILT & DEVELOPERS PRIVATE LIMITED

RELEWANT PARTICULARS
Liagdinn Bull & Dewelopisrs Privata Limilsd
12 Juby 2013

-

| Mame of corporate dabrior

2. | Dt of nconporation of corporate

___ Oenany

3. | Buthority under which corporate
debior |8 Incomporated [ regigtensd

4. Conporabe Idertity M. | Limnited
Liabdity bdeniification Mo. ol

| corporste deblor

= | Aidress of the registered ofica

and principal offica {it amy of
| COFpOTEGe dabion
6. Insolency commencament date
in raspect of corporeta debio

-Hagmrar-::d Comipanies, Dl

FOH0e0 201 3PTO255320

T Fegistered Ofice: Uit Fe 08, Thied Floarn, D-RaH

Morh East DL 110034
" Dete ol Ordar: 20.06.2020, Recaked by the [AF on
14.07.2021 and panod froen 200033020 1l 07 0320232
hias een exchided by NCLT vide order dabed
| 07.03.2022 resseivad by IAP an 10.03.2023
7. Extrmated date of closure of 180 days fom the commencament of nsolventy
_||'I'5'|.l|'|'EI'||:'-'j' resoiution PrDCEES Resakton Procass n:l:qf" 5, LH.'IE'?_l
B, | Mame and ragstration number of | Aditya RLmar
the insolvancy prodassional acting | Fagn. No; IBBIPA-001 1F-PONEIEE0 T-18/1 0604
a3 intanrm resolution projessional
4.7 Aodress and e-mall of the ntenm
resclulan professional, 33
resgigianad with the Boand
10, Sedcfress and a-mail 1o be wesed o
corraspondenca with tha imerim
resciution profiessonal
11,] Last dale for submission of daims 249.03 2027
12, Classas of creditors, if any, under | Mot Apolicabie
clalsa (b) of sub-sachon (GA) ol
sachon 21, astanained tl:.l a
irerim regobalion prolessional
13.] Mames of insolency Professionais | Mol Agglicable
identified tooact as Authonsad
Reprasentative of creditors ina
ciass (Thrae names for each class)
14, {a) Relevant Forms end
|b} Datals of authonzed
represantalhves are svaablia

TBdibya Flmar
103, Pratap Bhawan, Bahadur Shah Zatar Marg,
Mt Dielhi-1 10002 Emadl - adilyaashwanassotales n
Aty Kumar
103, Pratap Bhaswan, Bahadur Shah Zatar Marg,

| TefWWebink: hitpe b goyIn'downloa dicern Rirl
(Forme undar Ingahancy and Bankrugplcy Boand of India
{irsslvency Hesolution Process for Comparale Persons)
Reguiations, 2006

b} Kot Appicabie

Advertisement giving notice about registration under Part | of Chapte
XXI [Pursuant to section 374(b) of the Companies Act, 2013 and rule 4(1
of the companies (Authorized to Register) Rules, 2014]

1.Notice is hereby given that in pursuance of sub-section (2) of section 366 o
Companies Act, 2013, an application is proposed to be made after fifteen day
hereof but before the expiry of thirty days hereinafter to the Registrar at Registra
of Companies for Delhi & Haryana, 4th Floor, IFCI Tower,61, Nehru Place,Ne

4 Delhi 110019 that (VASUPRADA CONSULTANTS LLP), a LLP may b

registered under Part | of Chapter XXI of the Companies Act, 2013 as a compan

| limited by shares (VASUPRADA CONSULTANTS PRIVATE LIMITED).

2.The principal objects of the company are as follows: To carry on the busines
of consultancy, advisors, experts and managers in the business of Civi
Engineering Services and to carry on the business of infrastructure Projects.

3.A copy of the draft memorandum and articles of association of the propose

] company may be inspected at its proposed registered office at Flat C-11, CE

Apartments, Vasundhara Enclave New Delhi-110096.
4 Notice is hereby given that any person objecting to this application ma

PIOt NG, A1, Ntk Subhah Piacs PRsmoLra New Dol [B communicate their objection in writing to the Registrar at Central Registratio

Centre (CRC), Indian Institute of Corporate Affairs (IICA), Plot No. 6, 7, 8
Sector 5, IMT Manesar, District Gurgaon (Haryana), Pin Code-122050, withi
twenty days from the date of publication of this notice, with a copy to th

 company atits registered office.

Dated this 110f March 2022 Name of Applicant:Vasantha Penmatch

ey Dialhi-1 10002 Emadl ; a-:lnya.@asl'manmszcmlec- n |3

FORM A
PUBLIC ANNOUNCEMENT
[Cinckar Asmaanon 4 of '.'|'..'-"r-.---'r_.- ! Sk '||' ¢ Board of incka

Wadyenck Resmunon Process far Coipovale. PevEar

5 Rapulations, 0TE

FOR THE ATTENTION OF THE CREDITORS OF

KANODIA TECHNOPLAST LIMITED

Molice is hareby given hal the Malional Company Law Tribunal has ordenad e commmencermanl
ot a conporate Insolvency resolulion process against Adjon Buit & Developers Private Limitad
on 20032020, vide ardar Ko, CP Mo, [B-20581 (D209 received by tha IBP on 14,07, 2087 and
further pesiod froon 20000.2020 till 07.03.2022 has been eacleded Dy the Hon'Déa NCLT vide 1A
Mo, 3253/ NO2021 by order dated Tih March 2022 recerad by the IRP on 10th March 2022

The credilars of Adjoin Buill & Developers Priviale Limited &g heereby called upon o sl thes
claime with proot on oF ek 24.09.2022 to the Intanem resolution protessional at the addrags
mardioned against Hem 10,

The financal credions shall subenil thesr prood of claime by elecironss means only. The
operationg! crediors may submit the claims with proof in person, by postor by electronic means
Thie submission of clairms is b be made in accordance with Chapter IV ol the Insahensy and
Bankriptcy Board of India {insolvancy Resoladion Process for Gomporate Persons) Regulations,
2016, The claim with proof is to B2 submitied in fcliowing spaciied forms along with
docurmanlary prool in supporl of gaim:

Form B Cilaim by oparational craditons emcapt workmen and employeas

Frorm Gz Claaim By finsndial Srecitors

Farrm CA Claim by tmancial crad iborg & aoless

Form 0 Clasm by workmen oramployaes

Farrr E: Claim subsmiibed by an suibhonsed representabive of warkenen or Employeas

Form F:Claim by creditors (other than financal creditors 6nd operational creddors|

Submession oftalsa armisleading proofs of claim shall atiract penaltics.

Diate: 10.03_2023
Placa; Mew Dalhi

Adilya Kumar
Imtesim Rasolution Prodessional
IBELPA-001/ IP-POOTIE2017-18011 DEQD

indianexpress.com

| arrive at a conclusion
not an assumption.

Inform your opinion with
detailed analysis.

) RELEVANT PARTICULARS
1, | Mama of corparabe dabior KAMODLA TECHMOPLAST LBITED
2. | Date of incorporation of corporate | 20/04/1995

| chabtar

3. | Authority under which corporate | RoG-Delh
_ﬂ?'.'lll.."‘r ig incorporeied | rl:"g&ﬂ.'.'l‘.'ﬂ‘.'-f | . ] ]
4, | Corporata Idendity Mo, / Limised L748830L 1 B35PLCDETE-44

Liability bdarification Ma. of
| corporaie dabibar

Addrass of the regisiered oflice | A-54 WAZIAPUR INDUSTRIAL AREA NEW DELHI

il

and principal office (i any) of CL 110052 1M
| corparate dabilar |
& | Insolvency cormmencament dabe 08032022
| In respect of corparata debior |
7. | Estimarted dabe of closure of et 05 20022

r|5|..IuEf||.'|. Hﬂlmr’.‘n process
8. | Narme and regisiraion number ol
the insohency professional acting
| a8 intedrm resolution prolessional
9. | Addrass and e-ma# of the mbarm
resolulion prolessional, s
| registered with the Board
10| Addrass and e-mai 10 e wsad for
comespondence with the mbenkm
| rasolution professional
11| La®i date Tar submisson ol claims | "..?'.I,'ZI_IEI.Q.’_I.:!‘.'?
12 | Classes of cradiors, it any, under | M. &
claiise (b)) of sub-gaction (BA] of
section 21, ascetained by the
| I‘:IIIEI'I"I'I I:EB-EIlLﬂiﬂI"I prolessiona |
13.| Namas of insohvency Professionals| NA
idaniitiad o acl a3 Authorsad
Amprasentative of crediors in a
| elass (Three names for aach class) |
14.} (a1} Balewant Foerns and
(o) Deteds of authonzed
1.__|_:|r-e'5r:n"..'mll'.rr_--: i) availabie at:

[ Havijit Sngh & IBEIPA-OH ARPI02 14201 7-1B10578

[ 218-A. 11 Floor, Shop No. 04, Rama Market,
Piampura. Delhi-110034 & navifi2ca. ipEgmedl. com

| 218-A. 15t Floor, Shop No. 04, Rama Marks,
Fitiwrmpur, Delhi- 110064 & kil crp2022@amail com

hitps: kbl goeing
Priysical Addrass: N.A.

Motice & heraoy given that II"':F- Natu‘.u'lal Company Law Tribunal has oroessd e
commencement of a corporate iInsalvency rescdution procesa of the Kanodia Technoplast
Limited on 08.03. 2022
The Creditors of Kanodia Technoplast Limited, Are Hereby Called Upon 16 Subemit Their
Claims with Prood oo Or Belore 2203 2022 To the Inferirn Resalutian Professional al The
Address Mentloned Against Entry Mo, 10.
The financial creditors shafl submit thair claims with proof by electronc means onby. Al
other creditors may submit the claims with proeof in person, by post or by alectronic
FrIEAns,
& financial creditor belonging to a class, as listed aganat the entry Mo, 12, shall indicate its
choice of authorized reprasentative from amaong the three insolvency peofessionals listed
against entry Mo. 13 to act as authorsed representative of the class MLA, in Farm CA,
Submission af false or miskeading peoals al chasm shall attract penallies,
Maw|it Singh
Interim Resolution Professional
Aeg Mao: IBEVIPA-O01 PP 47201 T- 1810578
Db (9,03, 2022
Flace: Dhai

UNITED DRILLING TOOLS LIMITED
CIM- L29199DL1885PLCOTR7IR
1394, First Floor, Anfriksh Bhawan, 22, Kesturba Gandhi karg. Maw Oethi-1100010
Phone No. 011-43502330, Fax. No. 0131)-2452575
E-Mail id: compsectBudiitd.com Website: www. uditid com

Repd. Off.:

NOTICE OF LOSS OF SHARE CERTIFICATES

Matice 15 hergby givan thal e under menbioned share cerlicabes of the compary ane Stated 1o
be lost or misplaced or stolen:-

Er_I Mame of shareholder | Share certificate | Distinctive No. No. of
Ho. | Falko No. Humber From To shares

1. | Bharat Bhai S Pated / 9714 1MG6EE 114449G6-1144595 114

11674-1167E 1145695-11459495 J0:0
3 21974 10587411-10587810 A0
2 [ Sanat s Jan | 9862 21879 ! 10571211-10571610 | 400
| Anita Gupla | EEET 17248 [ 1698511-1699610 1
“ 4. |-Annaguine Sheesdher [ 13374 23086 | 10B15725-10816924 | 1200

§. | Dhraj Manlal Dand ¢+ 8465 5473 | 54T 2071-54T30) 104

. | Patel Kapilaben Vasudev bhai | H910-5913 E80901-591300 404

|| 21647 10530580-10530979 | 400

7. | Kishor Purshottam Thackar’ 5181 E18001-5181040 10

12617 B338 BAITA1-933E0 1040

5342 G34107-934 200 10H)

44940 Ga8901-9400040 10

L } 22817 | 107T42625-10743043 | 400

B. | Anand Swaroop Gupta ( 12788 | 22807 | 10739574-10739973 10

. | Rakesh Kumar Vierma /13346 15171518 126201126400 204

1569 130901-13 100 1040

2223 187026-18T125 10

421 433001423100 1040

5380 E37901-5380040 1M}

ia14 6813071-691400 1040

7142 T14100-714204 100

LT 736401 T 2650 1040

12511 1229223-1229322 104

12513 1229423-1229522 1040

12517-125148 1229823-1230022 200

15335 1509111-1509210 100

16420 1E17011-1617110 100

16598 19646651 1664Ta0 1040

17083 1683161-1683260 10:0

17408 1715611-1715710 100

17434 1M1 11718210 1 (k)

174492 1723911-1724010 10

17487 1724411-1724510 100

17454 17 246111724710 1040

15993 1873576-187 3675 10

19036-190028 1877876-1878175 0

10 | A K Parameswaran | 5494 12477-12478 1225823122602 200

______________ 20688 10332433-10332632 204

11. | Sandesh Kumar 'Eulah Geas 13503 1328172-13282T1 10+
LI - 208485 10375845-10375945 100
12 | Suman Rathe [ G281 6123 | f12401-612500 100
13| At Kumar | 13882 16050 | 1580011-1580110 | 100

14, | Ram Chandra Rathi ¢ 6285 f123 | B12201-612300 104
Total TEOD

&ny parson{s) wha has a claim of ban ar interest in the above sharas and having any objacfion
to the issue of duplicate shere cartificates in lieu of the ghove is requested to nodfy the same o
the Company's Share Transler Agent namely Alanki Assignments Limited, 4E/2, Atan&il Helght
Jhandewatan Extensicn, Mew Delhi-110055 withen 15 days from the date of e notice, indicatng
the nature of c2aim ar ban ar inbares! of his objsction in the said sswe of duplicale shana certiicates
throwgh an affidavit ctherwize the company will pracaed 1o issue duplicate share cerlificate
without endertaining any clam'damages whefupaver § may be.
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Aditya Kumar


